
C'NTRAL 	4INI,5TRA 1 IV 'RThUNAL 
GthAiiATI BIZC11 	:GUJAI\TI-S. 

0 4.No4, 259 of 1997. 

DATE OF DEC IS ION.. 
22-7-1998. 

(PETITIo'R(s) 

Shri 14.Chanda, MS N.D.GosWalfli 	
ADVOCTh FOP. THE ........................ 

ViiR3US 

Union of India & Ors. 	 . 

Shri $.Ali Sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS. 

rH 	-it.il'. 

THE HON'BLE Shi G.L.SANGLYINE. ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may üe allowed to 
see tiie Judgment I 

To be referred to the ieporter or not ? 

thether their Lordships wish to see the fair copy 
of the judgment ? 

4e 	Whether the Judgment is to be ircu1ated to the other 
Benches ? 

Judgment delivered by Hon '  bi e Aaininistrative Member. 

qg 



$hri Sudhir Ran Jan Sarkar. 
Ex Work Ass itant 

1. 

Office of the Guwahati Aviation SubEivision No.1, 
Central Public Works DepArtment iv  
)iarter so.. P/2 13. 
Guwahati Airport. 
Guwahati!. 	 . . ppiic ant 

By Advocate Shri M.Chanda and 
Ms N.D.Goswami. 

-ersua 

Unionof India 
through the Seàretary, 

'Cove rnme nt of India, 
Central Public Works Department (CPWD) 

• Ministry of Urban Development s, 
New Delhi. 	 •. 

The 	iperintending Engineer. 
Assam Circle, 
Centrai public Works Department. 
(3uwahati-781021. 

3 • The Executive. ngirieer,. 
Assámkviation Works Division, 
cent.r1 Public Works Jparthent. 
Guwahati Aitport. 
Guwahati-781 015. 

4 • The Pay and Accounts Officer. 
Central Pension Accounting Office; 
Trikoot lind Complex. 

• 	Bhikali Cama place 
New Delhi-110066. 	 . . . Respondents. 

By Advocate Shri S.Ali.Sr.C.G.S.C. 

G.L.S1NGLYIrq .ADMINISTRATIVE MEMBER 

This application has been submitted by the applicant 

àking direction on the reèpondents to release pension to 

him and for payment of interest at the rate of 18% 	The 

• repondents have sub itted written statement and contested 

the prayers of the applicant. 

•contd..2 
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CENTRAL ADMINISTRATIVE TRIBUNAL , GUWAIATI BEH# 

original AiDplication No. 259 of 1997. 

Date of Ordez : This the 22nd Day of July. 1998. 

Shri G.L.Sanglyifle. Administrative Member.: 



Heard. learned counsel of both sides. According to 

Mr M.Chnda,1earned counsel for the applicant, though the 

actual; date of paymert of pension is not available with lain 

but, the applicant had since received the pension. In view 

of this therefore the first prayer of. the applicant has 

become infructuous. 	 - 

The only question is whether the applicant is entitled 

for interest as prayed for. The applicant as to retire on 	H 

31.8.1994 but he submitted the Original Application No.160/94 

on 11.8.94 which was disposed of on 1246.1996 dismissing the. 

application. As a result of the interim order dated 16.8.19 94 

in the O.A.the applicant continued in service till disposal. 

of the O.A. and was actually relieved on.18.6.1996(PorenOofl). 

'Earlier, his pension Payment Order was issued, After disposal 

of the o.. fresh Pension Payment Order had to be issued. - 

For this purpose correspondences had to be made. It appears 

to me in the facts and circumstances that there is no admini-

strative lapses for detay of payment of pension after 'the•, 

disposal of the o.A.160/94. Therefore, i am of the vieW that 

in the facts -and circumstances of this case it is not a fit 

case for directing payment of interest. 

The application is dismissed. No order as to coats. 

G.L.SANLYpE ) 
ADMINISTRATIV' MEMBER 
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